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Shastri Bhauan,

New Del hi“ﬂ

2, Deputy Dirsctor. (General) AIR‘“
Akashwani Bhauan,
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3.! Deputy Dlrector(Admn s

All India Radiofj

Akashyani Bhauwaniy

Sansad Marg) - -

Neu Dal hi | Je JoRespondentsy

(By Advocate: Shri S.M% Arif)
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Applicant impugns the discipl'inary au thority;s
order dated 4#3499 (Annexure=~A2) /imposing upon him the
penalty of compulsory retirementid He claims reinstatement

with consequential benefitssl

24 We note that applicant had filed an appeal yhich

wa3s r ejected by ordsr dated 2@11-’@99 (copy enclosed with
:eSpondents; reply) uwhich he has not impugnedéq

34 In the absence of any challenge to the appsllate
authorityh"s ordser dated 25%1155399 the OA warrants no
interference at this stage and is disposed of without
recording any finding of merits but givibg liberty to
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applicant to file @ fresh OA impugning both the
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disciplinary authority's order as well as the

appellate authority?s order in accordance with lau‘;i,’:

if so advisead.' E_ib tosts .,J
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